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None for the applicant, Sri N, P, Singh
for the respondents, Misc. Application No, U (C
of 199 (& h2s bean filed for Jdisposing of this 0.A,
in the light of the decisfon of 3 banch of this
‘Tribwmal in Manna Lal 8 others vs, Union of India
& others, reported in Edicational Service Cases=~
1995 (Vo 1= I1) paga 42,

S$ince similar cases have besn listed for
final hearing on 11,7,1996, let this ecase be also

listed for final he2ring on that date, %ﬁ
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